
Subject: Selecflon of Judicial Member in Appellate Tribunat ,or Electricity-

Sir/ Madam,

The Appellate Tribunat for Etectricity (APTEL) was set up at New Dethi byGovernment of lndia under the provisions of the Electricity Act, 2003. The\ Tribunal consists of a Chairoerson. 
""d i;; ;il;'M';;#J rnctuding oneTechnrcal Member aDoointed under the p"trol"r. 

"],0 

'fl-"ffiit"" 
RegulatoryBoard Act, 2006. Appointment to the posts of chairperson and Members is

9oyullgd by the retevant provisions of the erectrtcity actiiOO-i iriounat Reformsact, 2021, and Tribunat (conditions ot servicej nuils,'l'bii.-5n" po"t ot luoi"i"rMember in the Tribunal wi fall vacant on 4.12.202) on 
"ornpLiion 

of present
incumbent's tenure. The anticipatad vacancy is to Oe titfeO up. ' -

No. 46\Z\2OZ2_R&R
Government of lndie

Ministry of power

Shram Shakti Bh:
ru"* o"it i'_ ;;; a;; dilllle [,Xtl,,!Xl'iTo

Registrar
All High Courts

2. As per Rule 3(13) of Tribunat (Conditions of Service) Rutes, 2021, a
person shall not be qualifled for appointment as Jrdicial Member, unress he,_

(i) is, or has been, a Judge ol a High Couft; ot
(ii) has, fot a combined period of len years, been a Disttict Judge and
Additional Distnct Judge: or
(ii) has been an advocate for ten years with substantial expeience in
litigation in malters relating to power seclor before Centnt Electricity
Reg ulatory Commission, State Electricity Regulatory Commission, Appellate
Tibunal fot Electricity, High Coud or Supreme Couft.

The other terms and conditions of the appointment of a candidate will be
governed by the provisions of the Electricity Act, 2003j Tribunal (Conditions of
Service) Rules, 202'l; and Tribunal Reforms Act, 2021.

3. The proEpective candidates have also to give a deciamtion thal he/she
,: does not have any financial or other interest, which is likely to aff€ct prejudicially

his/her functioning as Member of the Appellate Tribunal for Electricity.

4. A copy of the prescribed application form, Tribunal Reforms Act. 2021:
and Tribunal (Conditions of Service) Rules, 202'1 are attached with the vacancy
circular No 461212022-R&R dated 29th Aptll,2022 posted at website of Ministry
of Power i.e. www.oowermin.qov.in and that of DoPT.



5 Applications, nomrnatrons are inY\ted trom suitabte pe(sons having

qualification and experience as prescribed above for appointment as Judicial

ilemoer ot prgl so as to roach this Ministry latest by 10'8'2022' addre$ed

to o"prty Director (R&R), Mlnistry of Power, znd Floor' Room No' 2224'

Shram Shakti Bhawan, New Delhi 110001. A duly fllle+up apPllcrtlon must

also be emeiled at debra nian.chatto o6dhvav@ nle.in Ahy application received

after due date will not be enlertsined

Yours taitHully,

(GhanshYam Prasad)
Joint Secretary to the Government of lndla

Tel: 23710389

Copy to:
1. Secretary, Oepartment of Legal Atfalrs, Shastli Bhavan, New Oelhi,
2. Secretary, Department of Legislative Afrairs, Shastrl Bhavan, New Delhi
3 Secretary, Department of Justlce, Jaisalmer House, 26, Mansingh

Road, New Delhi - 110011
4. Seqetary, Bar Council of lndia, 21, Rouse Avenue lnslllutional Area, Neyl

Delhi.

RAJASTHAN HIGH COURT. JODHPUR

No. / RSJ/ Esu.A(ii) l03 t?006 165+ Date : l+ /0512022
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Copy forwarded to fottowing for information and necessary
action:-

Hon'bte sitting Judges of RHC, Jodhpur through their P.S.

Registrar (Admn.), RHCB, Jaipur with the request to circutate it
amongst aU the Hon'bte Judges sitting at RHCB, Jaipur through
their P.5.
Hon'ble Judges \,/ho have retired in Aprit, 2020 and
thereafter.
Att the Judiciat Officers inctuding officers posted on deputation
in various district/ Registry in District Judge Cadre, who are

ng to retire on or before 31.05.2023
5 Computer Cell, RHC, Jodhpur to uptoad it on website of

?\./

Rajasthan High Court and E.mait to retired Hon,bte Jud
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